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H. K. Sharma, Superintendent »

of Pelice cos Respondent

CORAM

THE HCN'BLE MR. JUSTICE V. 5. MALIMATH, CHAIRMAN
THE HON'BLE MA. P. C. JAIN, BEMEER (A)

Shri A. K. Bhardwaj, Ceunsel fer Fetitiener
Shri J. C. Madan, Prexy Ceunsel fer Shri
P. P. Khurana, Ceunsel fer Respendent
ORDER (CRAL)
(Hen'ble Mr, Justice V. S. Malimzth, Chairman)

There is no substance in this coentempt petitien
as the cemplainant has failed te establish vielatien
of the interim order dated 30.3.1991. The directien
is that nene of the junisrs er eutsiders should be
appeinted as casual labeurers in preference te tne
petitiener. The petitiener has net been able te poiat
out the name of a single persen who was either his
junier er eutsider, whe has been engaged as a casual
labeurer after 30.8.1991. Hence the questien of
coentraventien ef the interim erder dees net arise,

Se far as Shri Gyanfndra is cencerned, learned Ceunsel
fer the petitiener submitted that he was engaged in
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April, 1991 and is continuing, As he wgs eng aged
befere the interim oerder came to be made, his
centinuance as a casual labeurer after the interim
erder cannet be regarded as having the effect eof
vielating the interim erder. Herce, the petition is

dismissed and the rule is discharged. Ne costs,
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